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ORDER

There has been no consensus on naming a valuer as per directions given on the last date
of hearing.

2, Ld. Counsel for the petitioner submits that his client has appointed a
representative to initate talks for settlement. In view of the same, he prays for an
adjournment.

3. Ld. Counsel for the respondents also submits that he would be forwarding the
name of their representative during the course of the day to the petitioner’s counsel to
take the talks forward.
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4. Re-notify this case for possible settlement on 12.08.2016 at 10.30 a.m.

- In the event of the settlement not being arrived, the parties are requested to file
their written synopsis as well as carry out pagination of the file for addressing final
argument. Citations relevant to their pleading, if any, may be filed alongwith.
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Place this order sheet in the connected matter CP 142(ND) 13.
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